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in The Central Administrative Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 	/ 
- 	APPLICATION NO./ ?/ 

	
OF 19 

Sy
\j 	L4 

Advocate for Applicant(s) 	/! 
? 	ivLc 

Advocate for Respondent(s) 	 - 'Y ''K' 	CI 

C i- Y. C-1 1, 

L Applicant(s) 

Respondent(s) 

NOtes of the Registry 

• 	4'" 	 1 L 
rm 	whif3 tim 

f'f: F. of.R5 	1 

dtosed '1de 
rO'flI)5f 

Date 	 Order of the Tribuna 

6.6.00 	Heard Mr M.Chanda,learned 	counsel 

for the applicant and Mr A.Deb Roy, 

-l:earned Sr.C4G.S.0 for the respondents. 

Application is admitted. Written 

statement be filed within four weeks. 

List on 7.7.2000 for written state-, 

ment arid further orders. Meanwhile no 

recovery in pursuance of Annexure-1, 2 

and 3 shall be made from the applicant. 

MekJ)  

10.7.00 	Present: Hon'ble Mr S. Biswas, 
OL 	 Administrative Member 

Learned counsel Mr M. Chanda tor 

the applicant.. At the request ot Mr A. 

/ 

/ 
fl/v  
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Notes of the Registry 	Date 
	

Order of the Tribuna 

Nc-li ° C)E4 	v eof Ofl, 

No 1,, A,9- 

10.7.00 

Deb Roy, learned Sr. C.G.S.C. the case 

is adjourned and.posted on 28.1.00 for 
tiling written statement.. 

* 	 Member(A) 
nkm 

r 

• 	. 	 •.,, 

•'L 	/ 	 •- *? 
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I 29.9.00 Present : Hon'ble tt'.' Justice D.N. 
Chowdhury, Vic!airtflan. 

List itagain on l.Ll. 	to, 

enable the respondents to file written 

statement and for further orders. 

ViceChairman 

Xo 	 .1 

Ot1J 

ci 

'i 	2o 

* 
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O.A. No. 176 of 2000 
	

(12 
Order of. the Tribunai 

• 	4. 

4I 

16.11.00 Present : Hon'ble Mr. Justice D.N. 

Chodhury, Vi ce-Ch airman. 

Heard Mr. M. chanda, learned 

counsel for the applicant. None appears 

on behalf of the respondents. Written 

statement has not been filed. Further 4 

weeks time is allowed to the respondents 

to file written statement. If on the next 

date written staement is not filed the 

case shall proceed ex-parte. Registry 

shall communicate this order to the 

respondents. 

List on 18.12.2000 for further 

orders. 

Vice-Chairman 

,Qi'g iV, 
c k 

trd 

rvin 
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117.1.01 Present Hon'ble Mr. K.K.Sharma, 

Member (A). 

Four weeks time is allowed to 

the respondents to file written 

statement. List on 14.2.2001 for written 

statement and further orders. 

Member 



O.2. 176 of 20t30 

of the Regitry Date 

14.2.01 

in 

Order of the Tribunai 	I  

Written statement has been filed, 

List on, 12.3.01 for filing of rejonder 
if any. 

- Vjce..Chajrman 

r a £ 

L. 

No rejoinder has, so far, been 

filed. The applicant may file 

rejoinder, if any, within ten days from 

today. List for orders on 25.4.01. 

Vice-Chairman 

Written statement 	has 	been 

filed. Applicant may file rejoinder 

withi;n weeks from today. List on 

16.5.2b01 for further orders. 

	

- 	 Vice-Chairman 

Written statement has been riled. - 

The case is ready for hearing. The appji 

cant may fi1erejoinder within ten days. 

List an 15.16.2001 for hearing. 

.! 
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It 
15. 6.0]. Mrs. N.D.Goswami, appearing on be." 

half of Mr.M.chanda, learned counsel for 
the applicant, requests for adjouri*itent 
of the case on the ground that )4r.M,Cha 

nda is out of station. 

Prayer is accept$, 11ist for hearing 
is on 4-7-2001. 

\ 
Member (A) 
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1. 28.9 9 01 	 Heard counsel for the partiee. Iear- 

ing concluded, judgm nt delivered in Open 

kept is sepesate sheets. 

The application is disposed or in 

terms of the order. No order as to costs. 

Vice—Chairman 

bb 

. 	 . 

a 

On the prayer of $r,8.C.O.e, lea-

rned counsel for the applicant, the case 

is adjourned to 27,8.2001 for hearing, 

Vice-Chairman 

bb 

	

27.8.0lz 	 The case is adjourned on the pvayei' of 

	

- 	
, learned counsel for the applicant. 

j. 	
List on 30/8/01 for h.ring. 

mb 
/ 	

: 	 &airman 

	

30.8.2001 	: 	Ist again on 28.9.01 for hearing to 

enable the parties to obtain necessary instructins 

in the matter. 

la 

20.7.2001 

176 of 2000 

Notes of the Registry •Date 

13.7.01 

Order of the Tribunal 

On the request of Mr.S.C.Das 

learned counsel case is adjourned for 

hearing on 20.7.01. 

Member 

If 
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:• CENTRALADMI11TISTRAOMIE, RIBUNAL  
GUWAHJTI BENCH 

Original Application No. 176 of 2000. 

Date of Decj 5jofl ..2 q, %2,0l •e••  

- 	- 	Srir'it 	
.,.Petitioner(S) 

Mrs. .D.G 	mi & 
Pr.G.N.Chakra6orty 	 Advocate for the 

Pstjtjonsr(s) -Versus 

.,Resrident ( ) 

/ 

- 	 Roy, Sr.C:.G.S.0 for Rp. No.1, 
N r.K.N ffod1i '/ & M 	 for 	e NQ.2 & 3 R€.sponden\ 

THE HON'BLE MR JUSTICE D.N.CH01IDHURY, vice CHAIRMAN. 
THEHN e BLP 

S 

1 Whether Reporter3 of localpers 
judgment ? 	 may be allwpd to see the 

2 To be ieferred to the Reporter 
or not ? 

Whether their Lordship3 wish to see the fair copy of the Jidqme ? 

Whether the Judgment is to be Cicu1ted to the other Benthes 

Judgment delivered by Hon'bje : 
Vice Chairman. 	 . 



til  
CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI 8NCH. 

Original Applicatjon Not 176 of 2000. 

Date at Order : This is the 28th Day of September, 2001. 

HON' BLE MR JUSTICE 0.N.CHOWWRY, VICE CHAIRMAN. 

Sri Mar'gand Syin 
5/0 Sri Uufferjne Basaiaw 
MUIT 
Tech. Officer T 5 
Diuision of Library 
Indian Council of Agricultural Research 
Complex for NEH Region, Umiam 
Barapani, Meghalaya. 	 . . . Applicant 

By Advocate Mr.M.Chanda, Mrs.N.D.Gosuami 
& Plr.G.N.Chakraborty 

- Vs 

1. The Union of India 
Through the Secretary to the 
Government of India 
Ministry of Agriculture 
New Delhi, 

2, The D:irectoz' 
Indian Council of Agricultural Research 
Complex for NEH Region 
Umroi Road, Barapaii 
Pteghalaya 	793103, 

3. The Administrative Officer 
Indian Council of Agricultural Research 
Complex for NEH Region 
Umz'oi Road, Sarapani 
Meghalya - 793103, 	 . . . Respondents. 

By Mr.A.Deb Roy,Sr,C.G.S.C. for Respondent ?to.1 & 
Mr.K.N.Choudhury & Mr.8.C.Das for Respondent  

£ 
S 

CHOtOHURY J.(V.C.) : 

By an order dated 4.5.2000 the applicant was  

directed to refund the LTC advance oP.16,00O/— which 

was sanctioned for the four yearly LTC 1990-93 vide an 

order No.RC(P)3/84 dated 12.1.1994 aloagwith interest of 

F.2613/ in one Lot, failing which it was decided to r 

cover the amount from his salary from May, 2000 onwards. 

The legality of the said order is assailed in this pro-

ceeding. 	 S 

I 	C:ontd.. 2 
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2. 	 Admittedly, the applicant was provided with 

an LIC advance of f.16,OQ0/. for the block year 1990-93 

in the month of january, 1994 for undertaking the journeys 

from Shillong to Amritsar. The applicant accordiniy, drawn 

the said advance Ior all the (amily members i.e. his son, 

three daughters, wife and for himself, Initially, a sum 

of .8 9 000/ was paid to the applicant as LTC advance by 

the department for purchasing the Railway tickets. On 

receipt of the said amount the applicant purchased Railway 

tickets from Guwahati to Delhi. Thereafter the applicant 

produced the copy of the Railway ticket to the concerned 

authority for self. and other family members. The authority 

accordingly verified the Railway tickets and released the 

second amount of .8,000/ for performing the journeys 

from Shillong to Amritsar and batk. According to the applj.. 

cant, he performed the journey alonguith family members 

by train from Guwahati to Delhi 4, From Shillon to Guahati 

and,Delhi,.to Amritsar thattpart of journey was undetaken 

by bus. During his ste-i in Delhi, the applicant b5lted at 

the Indian Agricultural Research Institute, Delhi at the 

Farmarts Hoitel. While returning from Amritsar, the appli-

eant alonguith his family performed the journey by bus upto 

Delhi and from Delhi to Guwahati by train. When he reached 
S 

at Guwahati on demand from the platform ticket checker, 

the applicant handed over the tickets to the ticket checker. 

Although the applicant requested the platform ticket checker 

to refund the tickets, he however, refused to return the 

same. The applicant also did not note the tiket numbers 

for inward journey. Hogever, the applicant, on completion 

of the said journey, submitted his final bill for adjust-

ment against the said drawàl of advance of.16,000/. He 

could not furnish the ticket or ticket tos q  for the inward 

ourneY from Delhi to Guwahati •  

Cor,td.. 3 
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The respondents isisted for the tickets and 

vide letter dated 20.12.1999, the applicant was asked to 

refjnd the LTC advance of .1 6,QO0/, since he tailed to 

submit the necessary materials in terms of LTC as per the 

direction of the Administrative Dff'icer vide letter dated 

7.2.1997 9  When he railed to refund the said amount 8Ub8EQue. 
by 

tly12communication asking the applicant to refund the 

said LTC amount, was sent to him vide the impugned order 

dated 4.5.20009 The legitimacy of the said order is under 

chl1 eng e. 

The respondents stated that the applicant 

submitted his final bill beyond the stipulated period. The 

respondents expressed its inability for settling the final 

bill of LTC advance, since the applicant failed to submit 

necessary document in respect of granting of L.T.C. Rules 

contemplates for submission of the bill within the period 

but the rJles also provides relaxation. 

I' have heard Mr. M,Chanda, learned counsel 

for the applicant and Mr.O.C.Das, learned counsel appearing 

for the respondents, 

There is no basic dispute âto whether the 

applicant had undertaken the journey. If the applicant 

could ndt produce the documents the respondents could have 

acted upon the other materials and to satisfy itsele, whether 

he had uaderteken the journey. There is no question of not 

releasing the bill. The matter is a old one and the matter 

requires early disposal. Considering the facts and the cir-

cumstaaoes I am of the view that ends of justice will be 

met if a direction is isa.ed to the applicant to submit a 

detailed representation before the authority narrating all 

the facts and materials in support of his journey that he 

undertook, within three weeks from the date of receipt of 

/ the orcier. It such representation is made within the 

cantcL,. 4 
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prescribed period, the respondents shall sympathically 

consider the same and pass an appropriate order by assi-

gning reason as per law. Till the completion of the exer-

cise and till the communication of the reasoned order 

the measure of recovery shall remain suspended. 

Subject to thobservations made above, the 

application stands disposed. 

There shall, however, be no order as to costs. 

( D.N.CHOHURy ) 
VICE CHAIRI9AN 

M. 

. 

S 

. 

I 
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I 	 I 1 	IN THE CiNT L ADMINISTRATE TRIBAL 

3 JUN ZaD 
G4AI BENCH 
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L QUwahtj ench 	

Section 19 of the  Administrative -  

Tribunals Act, 1985). 

Title of the Case 	: OeA.NO.j6J2000 

Sri Morgan Syiern 	: Applicant 

-vs - 

Union of India & Ors. ; Respondents 

I N D E X 

Si. No. 	Annexure 	Particulars 	 Page No. 

1 	- Application 1-12 

2 	- Verification 13 

3 	1 Impugned Order dt. 7.2.97 14 

4 	2 Impggned order dt. 20.12.99 15 

5 	3 Impugned order dt. 4.5.2000 16 

6 	4 Representation dt. 27.2.97 17 

7 	5 Representation at. 6.1.2000 18 

Fi 
Date : 2- q 	 2-N 	

led by 

\ 	 Na 
Advocate 

S 

mi , 

=) 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

(An Application under Section 19 of the Administrative 

Tribunals Act, 1985). 

O.A. No._ 

BETWEEN 

Sri Morgand Syiem 

Son of Sri Dufferine Basaiaw 

MOlT 

Tech. officeT 5 

Division of Library,  

Indian Council of 

Complex for NEH Region, Urniam, 

Earapani, Neghalaya. 

.Appljcant 

-AND- 

1. 	The Union of India 

Through the Secfetary to the 

Government of India 

Ministry of Agricu1t, 

New Delhi. 

The Director, 

Indian Council of Agricultural Research 

Complex for NEH Region, 

Umroj Road, Barapani, 

Meghalaya...793 103 

Contd. • . • 

S 
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3. 	The Administrative Officer, 

Indian Council of Agricultural Reaearch 

Cornp&ex for NEH Region, 

Umroi Road, Barapani, 

Meghalaya-7 93102 

Respondents 

DETAILS OF APPLICATION 

1. 	Particulars of ordergajnst which this application 

is made. 

This application is made against the impugned 

order of recovery of LTC Advance dated 7.2.1997, 10.12. 

97 and 4.5.2000 issued by the Administrative Officer, 

Indian Council of Agricultural Research Complex for NEH 

• 	 Region, Umroi Road, Meghalaya and also praying for a 

direction to the respondents not to make any recovery 

of LTC advance on the alleged ground of non-submission 
• 

	

	
of tickeand ticket nos. for inward journey from Amritsar 

to Guwahati via Delhi. 

2. 	Jurisdiction of the Tribunal 

• The applicant declares that the subject matter of 

the application is within the jurisdiction of this Honble 

Tribunal. 

3 • 	Limitation 

The applicant further declares that the application 

is within the period of limitation under Section 21 of the 

Administrative Tribunals Act, 1985. 

4. 	Pacts of the Case. 

The applicant is a citizen of India and as such he 

is entitled to all the rights and privileges guaranteed 

by the Constitution of india. 

Contd., 
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4.2 	That your applicant was initially appointed 

as Assistant Librarian in the year 1984. Thereafter he 

was promoted to the grade of Technical Officer (T 5) in 
S 

	

	

the year 1990 in the pay scale of Rs. 6500-10500(Pre 

revised Rs.2000-3500). 

4.3 / 	That your applicant begs to state that in the 

önth of January 1994 the applidant took LTC advance, 

for the block year 1990-93 for an amount of 	16000/- 

as LTC advance. The said advance was duly sanctioned by 

/ 	the departmental authority vide. order bearing letter 

No. RC(P)3/84 dated 12.1.1994 for undertaking the journeys 

from Shillong to Arntirsar. It is relevant to mention 

here that the said LTC advance was drawn for all the 

family members including his one son ahd three daughters, 

wife and for self. In this connection it is pertinent to 

mention here that initially an amount of Rs. 8000/- was 

paid to the applicant as LTC advance by the department 

for purchaing the Railway tickets. The applicant according-

ly on receipt of the said amount of Rs. 8000/- purchased 

Railway ticket from Guwahatj to Delhi. Thereafter the 

applicant produced the copy of the Railway ticked to the., 

concerned authority for self and other family members. The 

authority accordingly verified the Railway tickets and 

released the second instalment of Rs. 8000 for performing 

the journeys from Shillong to Amritsar 	back. 

4.4 	That it is stated that the applicant accordingly 

in the month of January 1994 performed the journey along 

/ with family members by Train from Guwah ati to Delhi. It 

is relevant to mention here thathe performed the journey 

from Shillong to Guwahati and Delhi to Amritsar by Bus. 
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It is relevant to mention here that while performing 

the said journey by the applicant along with his family 

members after drawal of LTC advance for the block year 

1990-93, all the members of the applicant's farnly 

halted at the Indian Agricultural Research Institute in 

Delhi at the Farmer's Hostel. Necessary entries were 

also made in the relevant register in the Farmer's Hostel 

while the applicant along with family members performed 

the out ward journey from Shillong to Amtjrsar which is 

evident beyond all doubts that the applicant along with 

other family members performed the journey after drawal 

of LTC advance for the block year 1990-93. 

4.5 	That it is stated that while returning from 

Amtirsar the applicantand his family members performed 

the journeys by Bus upto Delhi and from Delhi to Guwahati 

journey was performed by Train. It is pertinent to 

mention here that after reaching at Guwahati the applicant 

was require ,p_produceA the tickets to the Platform 

Ticke r on demand. But unfortun tely the Ticket 

chex"refused to return the ticket for inward journey 

Delhi to Guwahati to the applicant although the 

applicant requested the platform tcket checker to refund 

the tickets. However the platform ticket checker refu.3ed 

to return the same. It is pertinent to mention here that 

at that point of time a tight security was maintained 

in the Railway Station to avoid insurgency activities. The 

• 	applicant wars' failed to note the ticket numbers for inwrd 

journey. However on completion of the said journey the 

applicant submitted his final bill for adjustment against 

thesaid drawal of advance of Rs. 16000/- for LTC advance. 

It is pertinent to mention here that the app'icant could r) 

Z, It 
A 
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furnish the ticket or ticket nos for the inward journey 

from Delhi to Guwahatj as stated above. In this connec-

tion it is relevant to mention here that the LTC advance 

and the ticket nos. for inward journey was recorded in 

the personal file of the applicant •  

4.6 	Most surprisingly the Administrative Officer 

issued the impugned order asking the applicant for 

211 
refund othe said LTC advance vide letter bearing No. 

RC(P)3/84 dated 7.2.1997 alongwith interest on the 

ground that the applicant to submit the final bill 

for adjustment in time as admissjble under rule. in this 

connection it is stated that since the matter relating 

to the year 1994, as such the applicant coud not able 

to furnish the relevant date when he submitted the bill 

but the same was Pointed out Only in the month of February, 

ELj,1997. However, after receipt of the said impugned 

letter dated 7.2.97 the applicant submitted a represen- 

tation on 27.2.1997 addressed to the Director iCAR 

Research Complex for NEH Region, Shillong where he has 

categorically stated th(he had submitted the Photographs 

as an documentary evidence stating therein that the ticket
•  

for inward journey could not be furnished as the same was 

collected by the Platform Ticket checker as stated above. 

After receipt of the said representation the authority 

remained silent and the applicant was under the impression 

that the authority might have considered his case but most 

surprisingly the Administrative Officer vide his impugned 

letter bearing No. RC(P)3/84 dated 20.12.99 informed the 

applicant that the matter has x*c already been decided 

in terms of letter dated 7.2.1997 and the applicant was 

directed to deposit the amount of Rs. 16000/- alongwith 
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interest within 10 days from the date of receipt of 

this letter, and thereafter another impugned letter 

was issued by the Administrative Office vide letter 

bearing No. RC(P)/3/94 dated 4.5.2000 whereby the 

applicant is asked to refund of LTC advance of Rs.16000/-

alongwith interest of Rs. 2613/- in one lot, failing which 

the same would be recovered from the salary of the 

applicant from the month of May,2000, onwards as per 

rule. The applicant being highly aggrieved by the impgned 

order of recovery of LTC advance finding no other alter -

native approaching thie Hon'ble Tribunal for protection 

of his right and for restraining the respondents from 

making any recovery of LTC advance which was properly 

utilised by the applicant alongwith his family members, 

undertook the journey from Shillong to Amritsar. In this 

connection it is relevant to mention that the 'applicant 

against submitted another representation on 6.1.2000 

addrcssed to the Administrative Officer wherein he had 

stated that he availed the LTC from Shillong to Amritsar 

and back alongwith his family members in the month of 

January 1994 and also quoted the reference of letter dated 

27.2.97. The applicant further stated that he could not 

submit the LTC bill within the stipulated time. The appil- 

' cant stted that after drawal of advance for LTC for the
Ile 

b16ck year 1990-93 necessarf documents were submitted by 

him in terms of circular dated 12.6.1987. It is also stated f 	• 1 

/hat the contention of the respondents that the applicant 

had failed to submit the LTCiiJainst the advance of 

Rs.16000/- does not arise and the direction for refund of 

of the whole amount does not arise as he had since performed 

the journey from Shillong to Amtirsar and back. However, 

0 
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the applicant also stated that if there is any shortages 

in LTC Bill the exgess amount drawn by him may be allowed 

to refund, but no action has been taken by the respondents 

on the representation dated 6.1.2000 submitted by the 

applicant rather the impugned order dated 4.5.2000 has 

been issued by the respondents asking the applicant 

to refund the amount of Rs. 16000/- along with interest 

of Rs. 2613/-. This action of the respondents id highly 

arbitrary, illegal and unfair in as much as the applicant 

had submitted the bill and other documentary evidence 

in connection with the entire journey from Shillong to 

Amtrisar and back. As such the impugned orders are 

liable to be set aside and quashed. 

Copy of the impugned orders dated 7.2.97, 20.12.99 

and 4.5.2000 and representations dated 27.2.1997 and 

6.1.2000 are annexed as Annexures- 1,2,3,4 and5 

respectively. 

4.6 That your applicant begs to state that the final 

bill against the said advance of Rs.6000/- was submitted 

on completion of the return 

1994 as such no detail particulars could be furnished 

by the applicant. tTherefore Hon ble Tribunal be pleased 

to direct the respondents to produce the relevant records 
S 

as well as the.bill submitted by the applicant and the 

personal file of the applicant where entries were made 

relating to LTC advanced was sanctioned to the applicant 

for the block year 1990-93 before the Hon ble Tribunal 

tor perusal. 

It is categorically stated that since the applicant 

submitted the bill although he had failed to submit the 
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tickets and ticket nos for inward journey i.e. from 

Delhi to Guwahatj therefore entire advance granted to 

. 

	 the applicant cannot be asked to refund without settling 

the bill for which detail particulars for outward 

journey are available with the authority. It is relevant 

to mention here that detail particulars of the ourward 

journey as well as other particulars regarding inward 

journey was also submitted before the Administrative 

0fficer by the applicant. As such it is duty of the 

respondents to settle the bill and the same cannot be 

rejected only on the technical ground that the bill 

was not submitted with the time limit. It is also stated 

that necessry entries were made in the relevant register 

which are available with the respondents regarding his 

stay alongwith family members in Farmer's Hostel, Delhi, 
vv-'r 	-- 	 --TiJ 

As such the claim of the cannot be rejected as bogus 
r 

more so, when the applicant submitted the other documen-

tary evidence relating to his journeys to the respondents. 

Therefore Hon'ble Tribunal be pleased to direct the 

respondents to settle the claim of the applicant and 

further be pleased to declare that the respondents are 

not entitled to make any recovery from the pay and 

allowances of the applicant at this belated stage.If the 

respondents are permitted to recover the amount'ofRs.16000/ 

which was drawn as ITC advance for the block year 1990-93 

in the year 1994 the applicant will face irreparable 

financial loss and the same will also cause hardship to 

the applicant and his family members. 

4.7 'hat this application is made bona fide and f or 

the cause of justice. 

Ae~,' 0" b  ~ sd~grl-" 
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5. 	Grounds for felief(s) with _leaal provisions. 
5.1 For that the applicant was granted LTC advance 

for the block year 1990-93 in full only on 

production of Railway tickets for to and fro 

journeys •as such the detail particulars and 

other documents are available with the respondents. 

5.2 For that the applicant submitted necessary docu- 

mentary evidence after completion of journeys 

availing the Leave Travel Concessions for the 

block year 1990-93 although he failed to submit 

the tick nos. for inward journey but documentary 

evidences were submitted before the authority 

for adjustment the advance of LTC advance. 

5.3 For that the respondents did not settle the 

final b11 of LTC of the applicant on the ground 

that the bill was not submitted within the stipula- 

ted time period. 

5.4 For that the applicant submitted necessary documen-

tary evidence regarding his journeys after drawal 

of LTC advance for the block year 1992-93. 

5.5 For that the applicant was informed regarding 

non-settlement of LTC bill only in the month of 

February 1997, thereafter he submitted representa-

tion dated 27.2.97 but the authority remained 

silent even after receipt of the representatjon 

of the applicant but suprisingly after a lapse of 

two years i.e. in the mont of December 99 the 

applicant was again informed regarding non-submiss- 

ion of LTC bill in time ana. directed o refund 

p
je~

ay, is  Id 4 01-
~, ~ 
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the whoamont of LTC advance only on the ground 

that the bill was not submitted within the stipula-

0 

	 ted time after a lapse of several years. 

4.6 For that the recovery of LTC advance without 

settling the final bill will cause immense hardship 

to the applicant and to the family members. 

Details of remedies exhausted. 

The applicant begs to state that there is no other 

remedy available before the applicant under any rule, 

than to filing this application before the Hon'ble 

Tribunal. However, the applicant submitted representa-

tions before the authority but the same were rejected. 

before any other Court/Tribunal. 

The applicant further declares that he had not 

previously filed any application, writ petition orsuit 

regarding the matter in respect of which this applica-

tion has been made before any court of law or any other 

authority or any other Bench of the Tribunal and/or any 

such application,writ petition or suit is pending before 

any of them. 

Relief(s) sought for : 

Under the facts and circumstances of the case the 

applicant4 prays that Your Lordships may beI6 pleased to 

issue notice to the respondents to show cause as to why 

the relief sought for by the applicant shall not be 

granted, call for the records of the case and on perusl 

of the records and after hearing the parties on the 

cause or causes that may be shown, be pleased to grant 

the following relIef(s) : 

D 
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8.1 	That the impugned orders of recovery issued 

under letter Nos.RC(P)3/84 dated 7.2.1997, 

RC(P)3/84 dated 20. 12. 99 and RC(P)3/84 dated 

4.5.2000 (Annexures-1,2 and 3) be set aside 

and quashed. 

8.2 	That the Hon'ble Tribunal be pleased to 

declare that the respondents are not entitled 

to make any recovery without settling the final 

bill of LTC for the block year 1990-93 submitted 

by the applicant with documentary evidences. 

8.3 	Costs of the Application. 

8.4 	Any other relief/reliefs to which the applicant 

is entitled to under the facts and circumstance 

of the case and as may bejg deemed fit and 

proper by the Hon'ble Tribunal. 

	

9. 	Interim Relief (s) prafor; 

During the pendency of this application, the 

applicant prays for the following relief(s) : 

	

9.1 	That the impugned orders of recovery of LTC 

Advance of Rs.16000/- for the block year 1990-93 

issued under letter Nos. RC()3/84 dt.7.2,97 

(Annexure-i), RC(P)3/84 dated 20.12.1999 

(Annexure-2) and RC(P)3/84 dated 4.5.2000 

(Annexure _3) be stayed till disposal of this 

application or the respondents be directed not 

to make any recovery of LTC advance stated above 

till disposal of this application. 
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• 	•.e•.•••. 	.• 

That this application has been filed through 

Advocate. 

Particulars of Postal Order. 

1. 	I.P.O.No. 	 e1 4' p3/4 
ii. 	Date of Issue 	: j- 	-øOO 

Issued from 	: G.P.O., Guwahati. 

iv. 	Payable at 	: G.P.O., Guwahati. 

Details of Enclosures 

As stated in the Index. 

S 
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V E R I Fl C A T I 0 N 

I, Sri Morgand Syiem, son of Sri Dufferine 

Basaiaw, Hged about tih years, working as Tech. Officer 

(T-5), in the office of the office of the Division of 

Library, Indian Council of Agricultura Research Complex 

for NER Region, Umiam, Barapani, Meghalaya, applicant 

in this 0riginal application do hereby verify and declare 

th t the statements made in paragraphs 1 to 4 and 6 to 

12 are true to my knowledge and those made in paragraph 

5 are true to my legal advice which I believe to be 

true and I have not suppressed any material fact. 

And I sign this verification on this the & 

day of May, 2000. 

N7a ot 
Signature 

0 
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Annexure-1 

Indian Council of Agricultural Research 
ICAR Research Complex for N.E.H. Region 
Tjmro Road, Barapani-793103, Meghalaya 

No. RC(P)3/84 	 Dated Earapani, February 07th 1997 

 —

------------------------ 
ORDER 

In Continuation to this Office Order No.RC(p)3/ 

94 dated 12th January, 1994 Shri M.D.Syiem,T-5 of thj 

' Complex Hqrs. Barapani is hereby requested to refund the 

LTC advance of RS.1 6.000/_Rupees sixteen thousand) only 

in one lot alngwith interest which was sanctioned in 

favour of him being the 4 yearly LTC for the block year 

1990-94 since he failed to submit the adjustment of his 
r- 	

- 	 -- 

final LTC in time as admissible under vule 

This issued with the approval of Director and 

concurrence of finance & Accounts Officer and Asstt. 

Administrative Officer (Estt.). 

Sd!-. Illegible 

20.2.97 To 	
Administrative °fficer 

Shri M.D.Syiem, T-5, 
Library 
ICAR. . . .Barapanj. 

Copy for informatjon& necessary action to : 
Asstt, Administrative 0fficer(Estt.) ICAR ResQarch 
Complex for NEH Region, Barapani. He may please 
work out the amount of interest against the advance 
drawn by Shrj M.yiem, and the same may be informed 
to the incumbent concern. Necessary action may also 
please be taken to recover the amount accordingly. 

2. finance & Accounts Officer, ICAR Rsearch Complex for HEH Region, Barapani. 	
e 

 

pzF' 
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Annexure-2 

IndIan Council of Agricultural Research 
ICAP. Research for N.E.H. Region, tJmroj 
Road, Umiam, Meghalaya. 

No. RC(P)3/84 	 Dated 20.12.99 

To 

Shri M.D.Syiem, 
Technical Officer (T-5) 
Division of Library, ICAR Research Complex 
for N.E.H. Region, Umiam. 

Sub : Refund of LTC advance drawn vide sanction order 
No. RC(P)3/84 dated 12.1.1994-reg. 

Ref : Your letter dated 27.2.97. 

With reference to above, your are hereby informed 

that the matter had already been decided/conveyed vide 

this office Order No. RC(P)3/84 dated 7.2.1997(Copy 

enclosed). You are, therefore requested to deposit the 

said amount of Rs.16,000/_ along with interest on or 

before 10(ten) days of receipt of this letter. 

This issues with the approval of the Director. 

Yours faithfully, 

sd/- Illegible 20.12.99 

Administrative Officer 

Copy forwarded for information & necessary action to :- 

finance & Accounts Officer, ICAR Research Complex 
for NEH Region, Umiam, 

Asstt. Administrative Of flcer(E), ICAR Research 
Complex for N.E.H. Region, Umiam, This has a reference 
to this office order No. RE(P)3/94 dt. 7.2.1994. 

. 

0 
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Annexure-3 

INDIAN COUNCIL OF AGRICULTURAL RESEARCH 
ICAR RESEARCH COMPLEX FOR N.E.H. REGION 
UIOI ROAD, UNIAM, MEGHALAYA 

No. RC(P)3/e4 	 Dated 4th May 2000. 

ORDER 

In continuation to this office letter of even 

number cdt. 20.12.99, Shri M.D. Syiem, Tech. Officer(T-5) 

of this complex Hqrs. Umiam is hereby informed to refund-

the LTC advance of Rs. 16,000/v which was sanctioned  

for the 4 yearly LTC 1990-93 vide order No. RC(P)3/84 

dated 12.1.1994 alongwith interest of Rs. 2613/-. in one 

lot failing which the same would be recovered from his 

salary from the month of May 2000 onwards as per rules. 

This issues with concurrence of F.A.O. and approval 

of the Director. 

Sd/- Illegible 4.5.2000 

(N. J. Kharmawphl ang) 
Administrative Officer 

To 
Shri M.D. 5yiem, Tech. OfficerT-5) 
Djvj5i0n of Library, 
ICAR Research complex for N.E.H. Region, 
Umiam. 

Copy forwarded for information & necessary action to 
Asstt. Administrative Of ficer(E), ICAR Research 
complex for N.E.H. Region, Umiam, Recovery may be 
started from the month of May 2000 with an intima-
tion to the incumbej-it concerned from his end. 

Finance & Accounts Officer, ICAR Research Complex 
for N.E.H. Region, Umiam. 
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Annexure-4 

To 

• The Director, 
ICAR Research Conpiex for 
N.E.H. Region, 
Umroi Road 	 Dated the 27.2.1997 

Sub : Refund of LTC advance - regarding. 

Sir, 

With reference to your order No. RC(P)3/84 

dated 07.02.1997, I have the honour to lay a few lines 

for favour of consideration. 

That Sir, I had applied for an LTC to Amritsar 

/ along with my family on January 1994 and the same had 
1/  
r 	been visited accordingly. 

That Sir, I had bought the ticket for onward 

journey from Shillong to Delhi Gauhati amounting to 

Rs.8000/- (Rupees eight thousand) only, in which the 

proof of the ticket had been submitted to the Administra-

tin and the same is kept in my personal file. 

That Sir, while returning back to Shillong on 

reaching Gauhati Railway station, the TTE/checker took 

away the ticket without returning to me; the reason is 

due to heavy underground operations in Assam. 

That 3ir, I had also submitted thephotograph vide 

circularNo. RC(g) 27/67 dated 12.6.87, which clearly 

indicated thatZ I had visited the place alongwith my 

fart ily members. 

That Sir, if necessary to refund only the return 

ticket may be considered, which shich should be lenient 

and minimum so that my family will not suffer. 

Thanking you, 

Yours faithfully, 

Sd/- M.D. Syieth 
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Annexure-5 

INDIAN COUNCIL OF AGRICULTURAL RESEARCH 

ICAR RESEARCH COMPLEX FOR N.E.H. REGION 

UMBOI ROAD, UMIAM 793103 

Eated Umiam, the 6th January, 2000 

• 	To 

The Administrative Officer, 
ICAR Research Complex for NEH Region, 
Umroi Road, Umiarn-793 103 

Sub : Refund of LTC Advance drawn vide sanction Order 
No. RC(P)3/94 dated 12.1.94. 

Madam, 

Kindly refer to your letter No. RC(P)3/84 
dated 20.12.99 on the subject mentioned above and in 
this regard I am to submit as follows : 

That it is a fact that I had availed LTC to 

Amtitsar along with my family on January 1994. Due to 

the fact as already stated by me in the letter dated 

27.2.1997, I could not submit the final LTC bill in 

time. However, performance of LTC had been done by me. 

Proof of which have4 already been furnished to you, 

according to your circular No. RC(G)27/87 dated 12.6.87. 

Your contention that I have failed to submit the final 

LTC bill does not arise and in fact,the whole amount of 

LTC bill drawn by me may not be directed to deposit back 

since I had already performed the journey. However, if 

there is any shortage of the amount in my LTC bill, the 

excess amount drawn by me may be refunded. 

Yours faithfully, 

Sa/- M.D. Syiem 

(M.D. SYIEM) 
Technical Officer(_5) 

Library Section 
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ORIGINAL APPLICATION NO. 176/2000 

Sri Morgan Syiem 	 0104 	 Applicant. 

- Versus 

Union of India & Others. 	01 	 Respondents. 

#1 

The Respondents No. 2 and 3 beg to file their 

written Statement as follows :- 

That all the averments and submissions made 

in the Original Application are denied by the answering 

Respondents save what has been specifically admitted herein 

and what appears from the records of the case. 

That with regard to the statement made in 

paragraph 1 of the Original Application ( hereinafter 

referred to as the O.A. ) the answering respondents beg to 

state that the Order of recovery of L .T .0 • Advance were 

absolutely correct and were on the basis of the existing 

rules for the adjustment of L .T .0 • Advance • The applicant 
P 

did not care to follow the instruction issued to him while 

san/ctioning the L:T.C,.} Vance, regarding performing the 

and submission of final I.T.C. bill. The applicant 

had drawn Rs. 8,00.c)1(i8.1.1994 as 50% of advance 

/ 	sanctioned vide Order No. RC(P) 3/84 dated 12 .1.94 and 

contd... p  2. 
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2. 

remaining amount of Rs. 8,000/- on 11.2.1994 vide Order 

No • RC (P) 3/84 dated 4.2.94.  The applicant was further 

instructed to start onward journey within 15 days from 

the drawal of advance, whereas the reservation of the 

tickets was for 4.3,94. The applicant was to adjust the 

advance within 30 days after completion of the return 

tirney f.1ing which the entire amount will be recovered 
lump sum. But as per the final bill submitted, the 

pplicant had completed the return journey onl4 .3 .94, 

but submitted the final bill on 20.3.95 gfjger the stipulated 

time limit. 

The applicant as per kim his request dated 

dated 6.12,1993 was granted 9 days Earned Leave w.e.f. 

10 .1.1994 to 18.1.1994 with the permission to prefix 8th 

and 9th January, 1994 being second Saturday and Sunday vide 

Order No • ac (P) 3/84 dated 12.1.1994. However the applicant 
I 
I submitted the journey.-cum-reservation tickets for undertaking 
I 	 - 	 - 

J the onward journey on 4 .3 .1994 for drawak of remaining 5( 

adce sanctioned tohim. It is pertinent to ment.on here 

that the. applicant did not alter his leave already sanctioned 

to him w.e.f. 10.1.1994 for availing L.T.C. w.e.f. 4.3,94. 

Besides the applicant even failed to submit the XeroSc copies 

of tickets or mention the ticket numbers for nward journey 

or,-to indicate the Class in which 	he has performed the 

/ 	£nward journey. 

A copy of the final, bill, dated 20.3 .95 is annexed 

hereto and is marked as Annexure -I. 

( 

contd... p  3. 
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That with regard to the statement made in 
S 

paragraphs 2 and 3 of the 0 .A • the answering respondents 

beg to state that it is upto the applicant to prove the 

veracity of the stater1ent made therein. 

That with regard to the statement made in 

paragraphs 4 and 4.2 of the O.A. being matters of record 

of the case the answering respondents have no comments 

to offer. 

That with regard to the statement made in 

paragraph 4.3 of the O.k. the answering respondents beg 

to state that after withdrawal of the first 5 of L ,T .C. 

advance on 18.1.1994 the applicant submitted his railway 

tickets for his onward journey on 1.2.1994. Accordingly 

the rest 50'/ was released vide Order No. RC(P) 3/84 dated 

4.2.94 which was drawn on 11.2 .1994. 

6/ 	That with regard to the statement made in 

paragraph 4.4 of the 0 .A. the answering respondents beg to 

- / state that the contention of the applicant is that he 

performed the journey from Shillong to Amritsar in the 

month of January, 1994, whereas, the documents produced 

to the office reveal that the tickets purchased was for 

4 .3,1994 for his onward journey from Guwahati to Delhi. 

Hence, it is a question of doubt as to how the applicant 

performed the journey in the month of January. 1994 when 

the tickets were purchased for March, 1994. 

contd.... p 4. 
0 
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4. 

Furthermore, the contention of the Applicant 

was that he made the necessary entries in the relevant 

register in the Indian Agricultural Research Institute 

Farmers Hostel. But while submitting the final bill no 

date and period is indicated or whether the entries were 

made in the month of January, 1994 or March, 1994 • As per 

norms teceipts for the period stayed in the Indian Agri- 
- 	 -- 

ultural Research Institute Farmers Hostel is issued to 

the incumbent by the hostel authority. But no such document 

or receipts have been enclosed along with L.T.C. final bill 

or with the application by the applicant. 

A copy of the railway ticket from Guwahati to 

Delhi on 4 .3 .94 is annexed hereto and is marked 

as Annexure II. 

7) 	That with regard to the statement made in paragraph 

4.5 of the O.A. the answering respondents beg to state that 

the applicant was very well aware that at least ticket number 

us required for verifying the authenticity of performing 

the journey since he has been holding very responsible 

post right from the initial appointment, it should have 

been in his knowledge to record the number of the tickets. 

It is evident that from the main subject matter is L.T.C. 

advance the same automatically recorded in the personal 

file, and if the ticket number of inward journey could 

have been recorded then the applicant could at least 

mention in his so called final bill,but which he did not 

submit along with his final bill. 

contd... p 5. 
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8) 	 That with regard to the statement made in 
S 

paragraph 4.6 of the 0 .A • the answering respondents beg 

to state that when the applicant did net submit the final 

bill for L.T.C. Block year 1990-93 extended upto 1994 

within the stipulated time limit i.e. within 30 days 

V afer completion of 49ward journey and could not produce 

the copies of the tickets mention the ticket numbers even 

for ward journey, the office had to issue the orders for 

refunding the entire advance alongwith interest to observe 

the rule position on the subject. In the sanction order 

dated 12.1.1994 it was clearly indicated regarding sthmi.i. 

ssion of final bill for L.T.C. i.e. within 30 days after 

completion of journey. The applicant completed his inward 

journey on 14 .3.1994 and as per rule he should have 

submitted the final L .T C. Bill for adjustment latest by 

13.4 .1994 i .e • within 30 days, but he submitted the final 

bill only on 20.3.1995 after more than a year • The repre-

sentation dated 27 .2 .1999 and 6.1.2000 was examined but 

the same could not be found satisfactory by the competent 

authority and that was communicated to the applicant with, 

the direction to refnd the advance alorigwith interest 

vide No. RC(P) 3/84 dated 20.12.99 and 4.5.2000 failig 

which the amount will be recovered from his monthly salary 

of May, 2000. The office has to issue the orders for 

refurKing the entire advance alongwith Interest to observe 

the rule position on the subject. 

Copies of the order dated 12.1.94 and the 

Rules are annexed hereto and are marked as 

Annexres - III & IV respectively. 

contd.... p 6. 
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6, 

That the grounds taken in the original 

Application are no grounds in the eye of law to challenge 

as the applicant has miserably failed to produce the 

documentar7 evidence in support of his journey and 

regarding the entries made in the Farners Hostel during 

his halt there. It is the duty of the concerned official 

to issue money receipts to the persons after their check 

out from the Hostel As such, the ci aim of the applicant 

óannot be considered and he is liable to refund the entire 

advance along with interest. 

That wider the facts and circumstances stated 

above it is respectfully submitted that the applicant is 

liable to refund the L .T .0 • edvance with interest accrued 

thereon. 

VERIFICATION .•.. 

I 

. 
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V E R I F I C AT I ON 

I, Dr. Narendra Deo Verma, Son of Munilal 

Verma, aged about 57 years, presently working as Director, 

I.C.A.R. Research Complex for N.E.H. REGION do hereby 

verify that the statements made in paragraphs 1, 3, 4, 5 

and 7 of the written statement are true to my knowledge 

and those made in paragraphs 2, 6, 8 and 9 being matters 

of records of the case are true to my information derived 

therefrom wiUch I believe to be true and those made in 

paragraph 10 is based on legal advise. I have not suppressed 

any material facts. 

Date 
 

Place : Guwahatj. 

'Pe ~4"Me' 

/Direc5GNATURE___ 
{ 39. 	jIt 'i'4 Y14ii qQ4(. 

KAR Research ConçkX For N.I.H. Region. 

jfgij, hwi 
Umam. Me$tiaIlya 
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hive c0fltiflIQci to ola tne same postat the 

same statL but for hi/ 	prpceedthg on leave. 

j.  resumed 

. 'hi;/h 
post 	a t4 T C~- ~ss,;aT ime ,,  j5t;at 

S1cti0fl Is hereby accorded to n 	v3flCe of 

Awl (Rupees 	 J 	)oni 

yeiy LTC of./Shri. 	' 	
with family 

members for tho bQck year 	 -. 

	

— 	
The paent shall be me ns under . 	 •' 

1) or recept of claim 	—' 50% 	 - 

ii) on rrodctiOfl of tid et 	- 50 	I 
or. ot',ird journey  

I 	 I 	
d 

$ 	 I 
c 	T'ic on ,ad jburriej till be 	aertal cr1 within i5 days of 

\ tro dro,'al of the ca ,aflce 	the retUZ'fl journey' wjl1 be 0omp1td 

1 1fthi 90  dais  ofter tne strt o the on'or jorncJ. The tickets 

fo' the ;onicrd journey should be 	cdt0 the ders-i 	thin 	' 
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or'je 	iroed ateo.tAdr 	
the 	* 

1ypo. If tne oriara jOurPeJ is not cerfOrfl by the employee the 
full amount should be refunded fortn th ril if the return journey 
is riot comoletcd withifl 90  days, he will be entitled for the outword 

jourPoy only. 
The ccvince should be &ju.,ted within one month after 

- 

	

	 the complet1Or1 of h the return journey, otherwise the enti'e rvance 
will be recovered in lumpsum forthwith. In case, where LTCiS 

availed without draing vCeS, the I inc bill of LTC should be 

•5 mitted ,iti three. nth 01 hretfl jourfley £ilg which . 

the right for 	imb 	sh1 st 	forfcted. 
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If 	hencumbent is a temporary employee of the 
:Councis crv1che has to submit a surety bond from a 

crrn naLit 	lo ej of the Counc 1 	 I ViC 

I 	 • 0 	 - 

ThcIoxp(niditure will be debitable to the Herd 	. Esta- 
S  

blishmerit chx'ges, 9; Leave Travel Concession 	under thebuget.. 
llotmc.nt of Centre/Complex hqrs., for : 

) 	 1 

Fori4 yearly LTC, a 	photo&nph of his/her with family 
mr-1bors ttkeri 	t the place of visit must be tfurnish 	'with the 
final bill In pursuance of Circular I1O.RC(G)27/87 dt. 	12/6/87s 

sy rdvancc for onch from the 
is 	 ito Dr./Shrimti.L__ leave 	 ' commcncemJ2nt 	 a10 

I * 

( iij 	d iAR I'tWP1ILANG ) 

ASSTT.JiJJ}IThISThATIVE OFFI( 	JJIt'1. 	) 

I 	

I 	 IC 	 Complexfor N{ Region, Berapani. 

Cony for information and necessary action to  

Fiance and Acounts Of f icer, - ICAR Research Complex 
- 	for fl-L Region, l3orapani. 	'I 
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1 3ttirrnitratIve (icr.(Est.),ICARRosenroh 
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........ . Complex for NEH Region 	Barapani alonith'-the cdvanco 
.1TC.,bill. 	. 	
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'I/c, 	Division of 

, IcR Rsnrci cmplex ±or 
egi n, 	cx'apani. 	I  
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0 	 SWAMY'S COMPILAON 

OF 	 '! 	 0 

• CENTRAL CIVIL SERVICES -14 

Leve Travel Concession. 
• 	Rules 

• [Incorporaiing Orders receñ-ed up to Jarithy, 19991 

MUTJIUSWAMY 
AND 

BRINDA 

• 	 S 

SWAMY PUBLISHERS (F) LTD. 
164, R. K. Mutt Road, Post Box No. 2462, CIIENNA! - 600 028  

Phone: 493 8365 	Fax:4938363 

Dethi Branch: 

SWAMY PUBLJSHERS - ( p) LTD. 
4855, 24, An.sari Road, Daxyaganj. NEW DELHI - 110 002 

Phone: 325 92 56 Fax: 328 16 97 

YOGAMAYA STORE 	 • 	 • 0 

KEATINGE ROAD 
SHLLONG-7930,01 
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• . . XJI. GR.ANTOF ADVANCES 
AdvanceS are granted to Government servants to enable them to 

Th 	
fl each 

avail themSClYCS of the coflçCS.SiOfl. 	
e amount of such advance  

case will be limitcd to 80% of the f[ 
estimated amount which GovcrnmCnt 

would have to rrnb1rSC 	pccto 	COSt of the journcy,both ways. 
% ci  

If the family travels scparaielY. from the GoverflIfle scrvant, the 
advance may also be drawn separatelY tO the extent admissiblC., 

• 3•
• TheadvaflC may be drawn both for the fonvard and return journeYS 

at the time of cornmCflcCnt of the forward journeY, provided the period of 
leave taken by the Government servant or the period on anticipatcd absence 
of the members of the family does not cxcced three months or 90 days. If 
this limit is ccccdcd. then the advance may be drawn for the outward 

journey only. If the limit of 3 months or 90 days is cxcccded after the advance had 

already been drawn for both the joumDCYS 
one-half of the advance should be 

refunded to GovcrmCnt forthwith. . 	, 

AdvaflCCS 
to cmporaIY Govcrflfflt servants arc sanctioned subject 

to production of surety ,  of a pcnnafle1tt Govern t.serVa. 

AdvanccS.Mc sanctioned by the. Head of Office. 	- 

.7. NormallY, the advance should be refunded in full if the outward 
journeY is not Commenced within 30 daysOf the grant of advance. In case of 
Journeys by rail, advance can be drawn siiy days before the proposed date 
of the outward journeY. In all c.ases. the Government .servaflt should 
produce railway or bus iicket5 within lea days of drawal 

of  the 

advancc;_RUIC 15 (v).., .. .., . 

The 
 claims in adjustIU&t of the advance should be preferred within 

one month of 
 the completion of the return journey. if advance has been 

drawn and within three months if no advance has been drawfl.Rui 14 

and 15(v. 	 • 	 . Separate advances for diffcrvflt batches may be adjusted by sepnratC 

c1ams. A 
consolidated advaxX sbould, bowCvCx. be 

 acijustod in a single bill. 

In the case of an officer on dcut.atiOfl who avails of LTC 
immediatelY on rcvr1°° but before joining his parent office, 

th e  rrowing 

.1 

--.-. 

S 
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SWAMYS—C.C.S. LEAVE TRJ..VEL CONCESSION RULES 

dcpacnt and cndorsc a co of the order to the lending dcpamCflt to 
• cnab1 them to watch the a4justnitra of the advancc.rdCr No. 14. 

ii. Field Offices should maintain. a register of LTC claims. he 
register should be closed monthly in the last week and put up to the Head of 
Office for obtaining orders in regard to recovery of outstanding advances 
due for adjustment. (Pro forma of the Rcgistcr available in Order No. 29). 

	

12. If the conditionS laid down in the sanction are not complied with or 	
•: 

thanecS for LTC have been violated, the Head of if thc rules for granting a  
Office should charge pcnal interest, i c, 2% abovc the rate of intereSt 
allowed by Government on Provident Fund balances —Order No 29 

XIII. WHAT THE GOVERNMENT SERVANT. 

	

suoIJLl)DO 	 I  
He should ensure that.his borne town is correctly indicated in his •. 

service records. OthcrwiSc be should take.,actiofl to havc.,his, homeOWfl 
entered therein.. ..

. .,:i 	 • 	 .• 

Whenever be intends to avail of the concession under this scheme, 	•' 

he should inform 	
Controlling Officer bcfore commencement of the 

journeys 
When he intends to avail of the concs5iOfl to visit. "anywhere in 

by any mcmbcrS) of his family, he should declare the lndia' by himself or 
	. 

intended place of visit to the Controlling Officer. The official andlor 
member(s) of the family must visit that place 	

become eligible for 

reimbursement of the claim. 	 . 

If thcrc is any change in 1 the intended place of visit, he should 
intimate the same to the controlling Officer before the commencement of 

the journey.  

S. 
He should produce evidence of his having actually performed the . 

journey, for cx.amplc. scrial numbers of railway tickets, ctc. 	• • 	• 

If he takes an advance under this scheme he should cnsUrC that the 

outiard journey is comrnencod within 30 days from the date of grant of the 
advance. orrefurid the Cull advance. In case of journcYs by rail advance can 

be drawn sixty days before the proposed date of outward journeY, in all 
cases. railwayIbu.S tickets should be produced within ten days of drawal of 

theadVance. 	. 	:'. 	• 	 . 	. 
He should see that half the advance is refunded if the period of 

absenCCCCCCds9OdaYS 	• 	±•. 	
•• 

8 He should prefer the bills adjusting the advance taken within one 
month from the completion of the renirn journey, in all cases, the claim will 
stand forfeited or deemed to have been relinquished if the same is not 
preferred within three months of the renim journey. .• • 
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IN THE CENTRAL 

GUWAHAII BENCH 

inAhe matter of 

O.A. No. 176 of 2000 

Shri M.D. Syiem 

-vs- 

Union of India & Ors. 

And 

	

In 	matter of 

Rejoinder submitted by the applicant in reply to 

the written statement submitted by the 

Respondent Nos. 2 and 3. 

The applicant above named most humbly and respectfully begs to state as 

under: 

1. 	
That your applicant categorically denies the statements made in paragraphs 2,3,6 

and 7 of the written statement and further begs to sate that the allegation made in 

paragraph 2 of the written statement wherein it is alleged that the applicant did not care to 

follow the instructions is misleading. It is relevant to mention here that after completion 

journeys in both ways, the applicant made several attempt in the Guwahati Station 

to trace out the number of inward journey ticts but did not find any favourable response 

from the Railway Authorities even after repeated personal approach, but in the process, the 

submission of final adjustment bill is delayed. But the Respondents also in their wriften 

statement admitted that the final adjustment bill was submitted by the applicant on 

20.3.1995 in paragraph 2 of the written statement, therefore contention of the respondents 

that the 
.
final bill has not been submitted is wrong. It is fairly admitted by the applicant that 

2 
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there may be mistake of dates but it is established beyond all doubts that he had performed 

the journey along with his other family members on availing Leave Travel Concessions for 

the Block Year 1990-1993. It is further submitted that the journey has been performed by 

the applicant with the specified time limit of 90 (Ninety) days in terms of order dated 12 

January 1994. It is pertinent to mention here that due to tight law and order situation 

prevailing at the relevant time at the Guwahati Railway Station the Platform Checker did not 

return the ticlets to the applicant and his family members for the inward journey which is 

beyond contrcI of the applicant, and taking advantage of this situation it would not be fair on 

• 

	

	 the part of th respondents to ask the applicant to refund the entire LTC advance drawn by 

the applicant with interest. It is contrary to law. In this connection it is relevant to mention 

• 

	

	 here that the .plicant while submitted the final adjustment bill, he had also submitted some 

photographs as a documentary proof that he had visited Amritsar along with other family 

members duriiig the year 1994. 

It is alo relevant to mention here that the entry Register for visitors of Farmer 

Hostel, New Delhi is very much available with the respondents for the Calendar year 1994, 

therefore there is no difficult on the part of the respondents to make further verification of 

the correctness of the statement of the applicant that he had stayed along with his other 

family members in the Farmers Hostel in New Delhi on the way to Amritsar. It is also not fair 

on the part of the respondents to paralise the applicant for non-submission of inward ticket 

numbers that to for a reason which is beyond control of the applicant. 

It is relvant to mention here that the applicant very recently wrote a letter 

addressed to ifie Scientist in charge Farms Hostel IARI, New Delhi on 3.9.2001 with a 

• 	request to issunce of Certificate in respect of their stay in Farmer Hostel, during the year 

March 1994 anc the same is sent through SPEED POST. 

A copy the letter dated 3.9.2001 is annexed as Annexure..6. 
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2. 	That your applicant categorically, denies the statement made in paragraphs 8,9 

• 	and 10 of thewritten statement and further begs to state that the reason of delay in 

submission ofinaI adjustment bill has already been explain in preceding paragraph, 

along with interest does not arise, in the facts and circumstances stated above. 

•  In vieW of the submissions made above and also considering the peculiar 

facts and circumstances of the case, the Original Application is deserves to be 

allowed with losts. 

\ 
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VERIFICATION 

I, Sri Morgan D.Syiem, son of Dufferine Basaiawmoit 3  aged about 45 years 

applicant in O.,. No.176 of 2000 do hereby verify and declare that the statements in 

paragraphs I ar1id 2 made in this rejoinder are true to my knowledge and the rests are 

my humble submission before the Honble Tribunal and I have not suppressed any 

material fact. 

And 1 sign this verification on this the 11th day of September, 2001. 

r 
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ost urgent 

TO, 

1'  
The Sc1ntjt Incharge, 
Parmers Hostel, 
Indian Agriculturaj Research Institute, 
New Delhi-ho 012. 

Sub:- Prayer for issuing a Certificate in respect 
Of F.D.Syiem and family members regarding 
staying in the 'armer' Hostel during the 
period from March 4-03-94 to 14-03-94 after 

• 	 necessary scrutiny of the entry register. 

• 	Respected Sir, 

I like to draw your kind attention to the 
subject cited above and further to st8te that I need 

the Certificate as stated above from your Hostel 

with my family members during the month of 4-03-94 

to 14-03-94 After making necessary scrutiny from 

your end from the entry register to enable me to 
produce the same to my authority as a piece of ' 
evidence regarding availing of LTC advance during the 
year 1994, as because i could not produce the inward 
journey ticket number or tickets as the same was taken 
by the platform checker in Gauhati Railway Statjon. 

But the same has not been refunded to me even after 
repeated demand as the law and order situation was  
very tied at the eleventh time. Therefore, you are 
cordially requested to take this much trouble for me 
to furnish certificate of my stay and my family memberg 
in Parmers• Hostel on tlarch 1994, after ascertaining 
the register the matter may kindly be treated as most 
urgent. 

Thanking you, 

yours faithfully, 

C MTsYIEZ4 ) 
Library & Information Officer 

Ubm
V&W—NOWN&M  

ICAR Pesearch 
Umroj Roa 	 - 
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